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MESSAGE FROM RAJYA SABHA

SECRETARY: Sir, T have to report the
following message received from the Se-
cretary-General of Rajva Sabha:—

“In accordance with the provisions of
rule 111 of the Rules of Procedure
and Conduct of Business in the
Rajya Sabha, I am directed to cn-
close a copy of the Port Laws
(Amendment) Bill, ig77, which has
been passed by the Rajya Sabha at
its sitting held on the 13th December
1977.”

PORT LAWS (AMENDMENT; BILL
As PASSED BY RAJYA SABHA

SECRETARY: Sir, I lay on the Table
of the House the Port Laws  Amend-
ment) Bill, 1077, as passed by Rajva
Sabha.

MR. SPEAKER: Now, we take up
calling attention moticn. Shri Krishna
Kant.

SHRI S. NANJESHA GOWDA
{Hassan): I have tabied many relevant
questions but they have been rejected
giving no recason and in some cawves,
giving some rules which I have to refer
to again. Sir, thev are verv relevant
questions. Perhaps because the answers
may go against some ex-Ministers or
some ex-Secretaries, they have somehow
managed to reject those questions, I
request vou to kindly look into  them.
They are very relevant questions,

MR. SPEAKER: There is no joint in
making such complaints on the floor of
the Hnuse because T donot know  which
questionvouare referring to. Ifvoucome
to my Chamber, we can discuss i1,

12.03 hrs.

CALLING ATTENTION TO MA-
TTER OF URGENT PUBLIC IM.-
PORTANCE

REPORTED DECIHON OF THE[MANASEMENT
TO CLOSE DOWN NATIONAL HERALD, Drim

SHRI KRISHAN KANT /Chandi-
garh): I beg to call the attention of the
Minister of Information and Broadcasting
.to the following matter of urgent public
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importance and request that he may make
a statement thereon:

*“The reported decision of the manage-

ment 1o suspend the publication of

the National Herald from Delhi, which
may lead to its closure,jand reper-

cussions thereof ong the journalists
and stafl.””

THE MINISTER OF INFOR-
MATION AND BROAICASTING
(SHRI L. K. ADVAND: The subject
matter of this Notice falls in the State
sphere--in  this case, the Dclhi  Ac-

ministration,

In terms of the receily  amended
Industrial Disputes Act which come  into
force. on 3th March, 1976, industrial
establishments  emploving 400 or  mere
workers and covered by the Act are re-
quired to give the appropriate Govern-
ment go days’ notice  intimating their
intention 1o close down  their unit.
According to the information  supplicd
by Delhi Administration. the  Nauenal
Herald, Delhi. which  emplovs  about
100 workers inclusive of casual workers
had not given any such  notice 1o the
Administration till December 14, 1037
Further more, according to  inforn.ation
available with  Delhi Administratien,
the management had not till December
14. 1677 taken any decivicn o clove down
the Delhi office of the National Herald.

Sir, in view of the subject matter of
the motion 1 have also requested my col-
league, the Labour Minister to be here
to answer any question because essentially,
even so far as this governmentis concerned,
it is he who deals with it.

SHRI KRISHNA KANT: Mr. Advani
had been in the opposition and probably
he remembers that when the question of
newspapers comes, it is no question of any
State paper. What happened to the Times
of India and Basumati ? It was the Central
Government which was to intervene. So,
this first sentence, ‘The subject matter of
this Notice falls in the State sphere...... '
is not correct.

Secondly, T wouldlike to know whether
heis not aware when he takes this cha,
that the All India Radio over which he
presides, on the 13th December inits 8°10
a.m. bulletine said:

«Col. B.H. Zaidi, the Chairman of the
Associated Journals Ltd. has con-
firmed that the Delhi Editor of the
Natsonal Herald is being
down in a day or two.”
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He mentioned that the Delhi Administra-
tion has net come to know even till the
14th of December. Ihavegothere aletter
4-becawse I think when he replies,
he replies on behalf of the whole Govern-
ment of India and not merely as Minister
of Information and Broadcasting—which
the National Herald’s Employees’ Union
has sent tothe Ministry of Law, Justice and
Company Affairs where they have brought
it to their notice that they have been
told that the paper may be closed down.
-So, I think the plea the hon. Minister has
taken is not correct that-they do not know.
As a matter of fact, the Minister of Infor-
mation and Broadcasting must be aware of
whatever is happening to the newspaper
Jdndustry and newspaper throughout the
country. So, I never expected such a reply
from Shri Advani.

Then, the question of closure and sus-
Pension of the publication hasbeenhanging
—1I think he knows it—from Scptember,
1977. When this issue came up in the
press —here arc the cuttings from the
Times of India dated 21st September and
also Hindustan Times and other papers —
the idea of closing down of the establish-
ment has been there for three or four
months. And, whencver the guestion was
raise:d and that appeared in the Press, the
management tried to sav that they did not
w.ai Lo loss down but the Janata Govern-
ment wants to close it down.

Shii Muhammad Yunus to-day categori-
«<ally denied any move to cluse down the
D lhi edition of the National Herald.
He wold the union representative that the
news item regarding the closure was a
political move; to scuttle the Dethi edi-
tion of the newspaper particularly was a
political move. We do not want to close
it.  Shri Muhammad Yunus is one of the
darkest faces of the blackest era when
emergency was functioning. Instcad of
lrying to manaze not Only news agencies,
newspaper and the non-alligned news
agency as a whole but, probablv he is
misinanging the National Herald and
whatever tradiuon that was lefi behind by
Jawahar Lal Nearu regarding the  free
press. So, may I know from the hon.
Minister whether he knows the fact that
this is hanging fire for the last three or four
months. Tmis question has heen raised
now. The employees have brought this
to the notice of Shri Shanti Bhushan that
tary wan to close it down and so he
must look into it.  1fit has become insol-
vent, Mr. Justice Shah in the Shah Commis-
sion cxamined this question said that if it
‘were so, then why the Punjab National.
Bank gave Rs. 8lakhs to the insolvent com-
pany? Col. Zaidi, the Chairman of this
Papcr came out with a rejoinder that this
Paper is viable. Here I have cuttings
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with me published in the National Herald.
It says: thatit had a profit of Rs. 10 akhs
last year and there is no question of its
being insolvent. So, it can run.

- A

Now, all of a sudden, the management
invited the workers and asked them whe-
ther they would take it over f we want to
close it down. The workers held a re-
ferendum in the National Herald wherein °
excepting one, all the others said that they
are prepared to take over the management
and run it under certain conditions. Bu.,
when the workers were ready, the manage-
ment backed out. As a matter of fact, I
would not haveliked to go into these things
but, because the situation has become so
serious I havetogointo this. The National
Herald collected money as advance subs-
cription through the industrial persons,
educational officers in Haryana, Punjab,
U. P. and Delhi Administration and had
also thesubscriptions of the schools, munici-
palities, panchayats, ITDC hotels, Indian
Airlines, Air India etc. for advertisements
and bumper supplements were also brought
out during the emergency.

So. as far as the moncy is concerned,
there was no dearth of it. They had all
the money. Their real difficulty is mis-
management. (Interruptions) ; the employees
had asked the Minister of Law, Jus-
tice and Company Affairs 10 look into it.
Shri Chalapathi Rao, the renowned editor
and the workers together met Mrs. Gandhi
and told her that it should not be closed
down. To thatshe said, as was reported
inthe Hindustan Times:

“We have to lease out the press.
Otherwise, we cannot function.”

This is the real situation. What was
brought to the notice of Shri Shanti Bhy-
shan is that there has been mismanage-
ment and revenue leakage, bungling and
misappropriation. Here, I have got the
Annual Report and  Accounts a copy of
which has been given to the Government
of India on the 14th which says two im-
portant things. One auditor says:

“In our opinion the company does
not have adequate internal audit svs-
tem commensurate with the size and
naturc of the business.”

Another says:

~ “‘Rs. 1. 41 lakh as advances which are
in the nature of loans without any
stipulation of repayment are outstanding
for two vears.”

These are some of the examples which the
workers have brought to the notice of the
Government. I would like to know whe-
ther Shri Advani bas consuted Shri
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Shanti Bhushan about it. Sir, Col. Zaidi
spent Rs. 5 lakhs to re-furnish the room
where he was to sit as Managing Director.
So many things have happencd.

Sir, when workers met Shri Ravindra
Varma in September he 2ssured them that
unilaterally the paper will not be allowed
to be closed. Nav I know from the Go-
vernment three things:

(1) whether thev stand by that com-
mitment to the workers: -

(2) whether thev are prepared to
appoint government Directors and have
management control of the National
Herald so that the heritage of Jawahar
Lal Nchru is kept up: and

(?) Willthevsee toitthat the required
three months’ notice is there and also
cnsurce that this Paper does not close
down and they will make every effort by
negotiations, by talks or any other me-
thod to avert closure of this paper.

SHRI L. K. ADVANI: Sir, the hon’ble
Member has referred to reports that have
been appearing in the Press or on the radio
and he also referred to certain letters that
have been addressed to the Government
by the employees working there. He has
also referred to the meeting that the re-
presentatives of the employees had with the
Labour Minister.

In so far as the letter written to the Law
Minister is concerned it has been received,
perhaps, yesterday and it has not been exa-
mined as yet. The letter referred to is
dated 14th and it is still to be cxamined.

SHRI GAURI SHANKAR RAI {Gha-
zipur): Four to five months back a letter
has been written by the employees.

SHRI L. K. ADVANI: I am com-
ing to that. Even earlier allegations of
serious financial irregularities had been
made against the management of the
Paper. Following the earlicr letter under
Section 209(A) of the Companies Act the
Ministry of Company Affairs and Law
ordered the inspection of the books of
accounts of that Paper. Government
is watching the situation. So far as my
ipitial statement is concerned the hon’ble
Member would appreciate that when the
Government makes a pronouncement on
the impending closure of an establishment
Itis a serious matter affecting employment
pf hundreds of people. Further itis an im-
portant daily of the Capital to be clased
down and that too only one when there are
two. This is a matter which Govern-
meat would be watching and is watching

Delhi (CA)

closely. But when I make a statement in
the House I can only refer to the formal
position as it stands under the law Any
establishment wanting to close down has to
give notice to the Government and it is
go days' notice. As such I pointed out
that the Delhi Administration till yester-
day had received no such notice.  We can
tike cangnizance onlv ar that stage as to
what sanction could be applied. 1 think
under the Industrial Disputes Act permis-
ston of the government is necessary for
clusing  down.

SHRIT IYOTIRMOY BOSU /Diamond
Harbour © You cannot bring in such
legi<)ation: class character willbe revealed.,

SHRIT.K.ADVANT: 1 have already
pointed out that in so far as irregularities
areconcerned. enquiry hasbeen ordered,. . .
(An hon. Member: When?) I should
like notice for giving the date; the
Law  Minister is not here. Accounts
would be examined and closure or sus-
pension, whatever it s, it is being watched.
Accounts would be examined by the com.
pany law authorities authorised under the
company law. The other points that had
been mentioned in respect of Zaidi and
Yunus, these are facts about which you
have expressed your views.

SHRI JYOTIRMOY BOSU: The
hon. Minister is g months old in his port-
folio, not yct ten months. I am  just
watching with great interest the trickery of
persons who draft statements that are read
outhere. Theysay ‘Further-more, accord-
ing to information available..” What is
‘available’? It was not available in my
room; in my office? You cannot take us
for a ride like this, I would not have
agreed to read out this sort of a statement.
Law Ministryisfully in the know of the fact
that Associated Journals Ltd. which con-
trols National Herald in their meeting
on 8 December 1977 took the clear and
categorical decision, clearly and categori-
cally a bold decision that the New Delhi
edition of the National Herald would be
closed down. It was communicated to
the government  officials, government
authorities. If you try to take shelter
saying ahout availabijlity my collcagueis not
here and he has to consider it when he gets
up from sleep—that sort of thing is not
going to cut much ice. I am saying that
the government was in the know of this;
kind of statement is not at all appreciated,
they should have come out more fullyin the
statement and enlightened the House. It
was the past practice; you should now
make a departure. The question about
the National Herald is that Mrs. Gandhi,
and her gang, Zaidi, Yunus, Pillais, Dixits
and Dhan Singhs, had been looting the
National Herald. I am saying it
on my own responsibility ;
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otherwise [ can be hauled up on a privilege
motion. They want to wind it up because,
firstly, they want to hide serious malprac-
tiaes and misappropriations including news
print blackmarketing that had been done,
continuous malpractices and misappro-
priation of funds because the ‘nflow of black
money coming from Mrs. Gandhi to the
extent of Rs. 1°5 lakhs a month on an
average was not entered in the book of
accounts. I am told that Mrs. Gandhi
reportedly told ar emplovee very recently @
I am out of power, no funds are coming ;
therefore, how can 1 run this newspaper ?
This newspaper had no internal auditor.
Thev were depositing bogus cheques with
the Svndicate bank account. I am making
specific chargrs and they can be  verified.

hey are depositing monevs into the acco-
unts of those who are issuing cheques: that
is a wonder{:l technique of making black
monev white. Mr. Advani must be knowing
this. Tt i< o pitv that the late Nehru's paper
became the operating ground for black
money and the operators were Dicits,
Yunuses, ete.. I have mentoned the names.
If I had been an employee myself, I would
have gone to a court of law and brought
a criminal -ase against the companvy for
breach of trust and  misappropriating pro-
vident fund monsv. ES] depoists, etce
The annual report says g

““According to the records of the comp-
any, the Provident Fund dues have
not been regularly deposited during
the vear with the appropriate auth-
orities and the arrears of provident
fund dues as on 31-3-1977 amounted
to Rs. 2,08,334°95.”

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS AND LABOUR (SHRI
RAVINDRA VARMA) : Please read the

rext sentence also.

SHRI JYOTIRMOY BOSU : It reads:

“However, we understand that the same
have been paid subsequently.'’

‘PDocs it mean that if you have committed
a murder taday. tomorrow by sending a
maintenance allowance to the widow,
you can be ahsolved of the erime ? When
you bave misappropriated workers' money,
you are criminally liable to be proseruted.
Mr. Ravindra Varma. the last sentence
does not hold water as far as I am con-
cerned. The fact is that this paper was
started with Rs. 100 <hare owned bv the
Nehrus in 1637, about 40 vears ago, or
mav be a littie before that. I plead igno-
rance. Todav it has become Rs. g crores.
Let that also be enquired into as to how
Rs. 100 became Rs. § crores and where the
wmoney came from. 3'l"hc Natiopal Herald
@eople rushed to Bombay to Mr. Rajni
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Patel to get money from the Nchru Fund,
but the time servers deserted them and
refused to pay. The Manager, Mr. Dhan
Singh, joined on a salary of Rs. 400. Now
he owns a school, bungalow and a com-
pany.% This is Jooting ground for many.
Mr. Yunus reportedly told somebody that
he gets a pension of Rs. 5oo per month
and has no bank balance at all. Will the
government explain how he maintains a
car and himseif. Th- companv spent
Rs. 5 lakhs as Mr. Krishna Kant said,
for beautifying the first floor. According to
their own statement, their assets are worth
Rs. 3 crores. Their revenue has increased.
Their circulation revenue has increased
from Rs. 43° 15 lakhs in 1975 to Rs. 65- 3!
lakhs in 1977. Their advertisement reve
nue increased from Rs. 69« 52 lakhs in 1978
to Rs. 130 65 lakhs on 41st March, 1977.
There is an increase of 100 per cent. Thew
net profit according to Mr. Krishna Kant
is Rs. 10 lakhs. But I do not agree. Their
net profit actually and truthfullv amounts
to Rs. 19,5082, They have adiusted
certain fictitious amounts and reduced
the net profits to meet their own ends.
They arr financially much better off than
everv bhefore,

SHRI VINODBHAI B. SHETH
{Jamnagari: On a point of order. Sir.
What the hon. member is submitting about
the finances of the paper does not concern
the Information Ministry. It concerns the
Finance Ministry.

MR. SPEAKER: There is no point of
order. The Government is obe and indivi-
sible.

SHRI JYOTIRMOY BOSU: The jour-
nalists wanted to take over the paper
on day to day leasc basis and approached
Mrs. Gandhi, but she immediately dec-
lined. They say. they are unable to pay
the closure benefits. But they are arranging
to lease out the press at Rs. 6,000 per month
in white and some more in black and an
year's, advance amounting to Rs. 10 lakhs
is going to be received. Yet, they say they
cannot give closure benefits to the em-
plovees.

MR. SPEAKER: Now come to the
question. You have gone a long wav.

SHRI JYOTIRMOY BOSU : I am a
weak man: I never go a long way !

The only ob.ect, as 1 can see, is to
hide the malpractices and misappropria-
tions they have committed. They want 1o
close the paper, destrov the documents,
ock it up and go awnv throwing 400
employees out of employment. I am asking
the minister, would he institute a thorot:\gh
probe, audit into the accounts, newsprint,
circulation etc. ? A thorough probe by the
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tax authorities is needed. There is a lot of
tax evasion here. Can Mr. Ravindra Varma
assure us that he will try to form a co-
operative of the emploveer of Nacdonal
Herald, and ensure that this paper is hand-
ed over to the employee:’ cooperative,
without allowing these thieves to continue
in power ? They are dacoits.

AN HON. MEMRBER: Can the hon.
Member usc the word *dacoits” ? @ Interrup-
tions).

SHRI JYOTIRMOY BOSU: I substi-
tute my word ‘dacoits’ by ‘robbers’. Will
the hon. Minister give a clear and cate-
gorical reply > Has he so far raken any
step to form a cooperative society to take
over this ? If not, is he going to do it at
olce, immediately and report back to the
House within the next 3 davs. The next
QUESHION i8S e o

MR. SPEAKER: You have already
put 3 questions. This is the 4th.

SHRI JYOTIRMOY BOSU: If it did
not become feasible. will he assure the
House that the paper will not be allowed
to be cloced down under anv circumstan-
ces > If pecessarv, will Government put
directors, as was done in the case of Times
of India ? That was how Times of India
was saved.

SHRII.. K. ADVANI: The hon. Mem-
ber has raised a number of points. mainly
relating 10 the financial irregula-ities in
National Herald. He has also referred to
the dues that have - ot been paid—arrears
mounting in respect of EST and provident
fund dues ete. ~te. T mav mention that
Government has taken cognizance of the
fact that dues have been piling up. and
from the figures that T have before me,
for the contribution—nerinds ending Jaly,
1977 and September, 1077, the arrears of
ESI dues amounted to Rs. 35.558/-. Agmin,
provident fund dues have not been paid
from August to October 1977. The amount
—which includes the contribution of both
workers  and emplovers—comes  to
Rs. 6¢.000'-. This ~amie .0 our notice. The
Regional Provident Fund Commissioner,
Delhi has iscued the recovery certificate for
the whole amount through the Cellector
and ha« also issued a show-cause-notice
why prasecution should nnt be launched,

SHRI JYOTIRMOY BOSU: When was
it ?

SHRI VAYALAR RAVI (Chirayinkil) :
Will you dn it in the case of Indian
Expres also ? (Interruptions:
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SHRI L. K. ADVANI: The hen. Mem-
ber should bear with me. (/nter-yption-s) 1
was scrupulously refraining from referring
in this House to anything of which we
don't have official information. And it is
certainly a strange thing that I have a
Member from the Opposition, Mr. Jyotir-
moy Bosu, accucing me of trving 10 defend
the National Herald. (Interruptions)

MR. SPEAKER: The implication is
there.

SHRI JYOTIRMOY BOSU. The
Minister is saying something very wrong
and misleading. The Minister hay misled
the House.

MR. SPFAKER: Mr. Bosu, please sit
down. \Mr. Advani, please don’t mislead
the House, and don’t misquote him.

SHRIT L. K. ADVANTI: Hec mav not
have accused me. but what he said was
that while the employers and the manage-
meut in the National Herald micht be in-
terested in concealing their malpractices

and bad acts. the Government was also-

shielding them.

SHRI JYOTIRMOY BOSU: Govern-
ment was not acting.

SHRI L. K. ADVANI: I am happy to
know it. But what the Government is
particular about is, it is going to act cor-
rectly. If there is any malpractice, if there
is any foul play, or anything of that kind,
which i1s bad in law, whether it is in the
Nation:l Herald or in the Indian Exhress,
or in anv paper. Government would pro-
ceed with a firm hand, stern hand.

The hon. Member had hardly asked any
question. He has only provided information
to the House and made some suggestions.
Firstlv. he said: let it be dealt with as the
Time: of India was dealt with. Secondly, a
workers® co-operative should be formed

and the management of the National Hevald

should be handed over to the workers

co-operative. 1 would think these are all’

suggestions and ideas thrown up by the
hon. Member, and may be thrown up by
other Members. T hope the hon. Member
would appreciate that the taking over of
the Times of India was in an entirely dif-
ferent situation. in a different context and
for a differentp urpose. Here the sug-

gestinn is being put forth to enable the-

Natioral Hrrald to continue.

SHRI JYOTIRMOY BOSU: Not under-

the present management.

SHRT L. K. ADVANI: T am not saying-
that. When the Government is faced with

188

the possibility of the closure of National

Herald, at this stage this sugrestion is
made that the approach adopted in the' case

*
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of Times of India may be followed here also.
In the case of the Timss of India, there was
no question of closing down. It was done

s for a different reasor. So, the parallel is

3

not idendtical or on all fours.

MR. SPEAKER. His valuable sug-
gestions would be considered.

SHRI L. K. ADVANI: Yes, they would
certainly be kept in mind.

o gTAR A (oA q37) -
TS 7Ry, # 9Ar qgEa #1 fewwa
F1 GHATT § FifF 9 AT AWEAT AT
AT F ATq Tiges @A -uw
SA% HaTAq F ara, 797 Aa7 fafaedy
¥ qTq, A9 FEAT qETH F a7q W
A9 A fafady & ara, & ag ain
¥ g & fom a7z €1 a3 aww
AU TR U

It is a story of fraud, misappropria-
tion and mismanagement and a patent
case of misuse of authoritv of the they
Government.

THT FS ITEIW gAY §IfgAT A
agt q7 fza & 1 9 agHT 7w @ =
saral #1 fad #7% vF FHET aATE
I BT 3HET THATAL AT OATH |
Jq7 gET T g & IRiA afagw
%2 1 457 & foay afew o ¥a1 &g
2 ? = wgan & fE o fex wwan § gEw
sz fEar mpm ) e ¥ @
T ¥ O wrEA gz A g
A oA FJr grEEgeE fear oAt
tm grdw w1 zaré aftg &7 ot
Jai o feir g€ ag frahy fewr 3 €
ot frad arei aF for @ @ £
v ww A, g aw fey
g T g eFEr & Y, TAEw
¥ w1 AN squmr oreTid ¥ T
Tt ag o fenfae /3 soar
Nfe gagw 2%z & wraga fxfaww
g g 1 & argw e Ay Afem
™ A N wEmh @ F Ay
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AT HAEE T W v
oF ¢ qrae FALT qAT |
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N qm W aEEd 3 e ag @
FAfE § @ @ T qEw
faarf & fx 2 ey =¥ 3 fau
A | WA T AT ard W e
HTw v A A1 A faare e
STQ |

SHRI KANWAR LAL GUPTA: I put
a pointed question as to whether a high-
K:weredpmbewmbemndebyauthe

inistries. I want a probe, The facts
have been put before the Minister.

SHRI L. K. ADVANI: What I am say-
ing is, at the moment the Government is
not contemplating 8 multi-pronged
probe. What it is contemplating is

-

fo war wemr fow &F & qn
TraT & 5 gwTedY 9 , weas
A IEF AR F fEAmQ oy @
WR AT W FEE ST E ) owa
qx e &1 Irw  foqr, @
STRATHAT 9 § a1 I§H  SQqTaEy
R T

SHRI JYOTIRMOY BOSU : Mr.
Satish Agrawal, the Minister of State in the
Ministry of Finance is sitting here. Let him
look into it. There are a lot of malpractices
in the Natioaal Hesald.

SHRI KANWAR LAL GUPTA: The
Minister has not given any assurance. Will
he assure the employees that this News-
paper will not be closed ?

SHRI L. K. ADVANI: I can assure
the House that the Government's most
important consideration in. the whole
affair is the welfare of the employces.

gFar 3 f& dmrw o Q-
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“I have to report that the matter hag
been taken up with the Company and
you will be informed of the result in duc

”
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MR. SPEAKER : Before proceeding
with the other items, I would like to men-
tion that on ane subject, there are two
notices under §77. There is some contro-
versy about who gave it first to me. I am
witholding it. I am deciding that later after
talking to both the Members.

12.58 hrs.

RE. CLOSING CEREMONY OF
AGRI-EXPO '77

SHRI N. SREEKANTAN NAIR (Qui-
Jon): Mr. Speaker, Sir, I want to bring
an important matter before the House as
well as Government.

Yesterday it was a closing ceremony
of Agri-Expo’ 77 presided over by the
President of India. There Members of
Parliament were insulted by the staff of the
Secretariat and others. We were left in the
background. They did not give us the
front row seats. In 1952 in the First Parlia-
ment of India, when the Defence display
was organised a similar incident happened.
It was raised in Parliament by me.
Then this House was assured that
the Central Government staff would
be given a separate wing and the
Mimsters and Members of Parlia-
ment another row of seats. It is a disgrace
for the Members of Parliament to be allot-
ted seats behind the Secretariat Staff. They
can have separate space to maintain their
hierarchies. Even the chaprasis were
allotted seats ahead of the Members of
Parliament. Thisis an insult to us. The old
order may be revised or new arrangements
must be made in future.

SHRI JYOTIRMOY BOSU (Dia-
mond Harbour): Sir, I want to assist you.
There is a document called ‘Warrant of
Precedence’. In that you, will see the posi-
tion of Members of Parliament at 29. It is
not only in public functions but also in all
formal occasions. Government has an obli-
gation to go by the Warrant of Precedence,
even in the matter of constituting the
boards, committees, councils etc. consisting
of Members of both Lok Sabha and Rajya
Sabha and even when they are represented
on the States organisations/institutions.
How can they say that civil servants may
have precedence over us whether they be
the Secretaries or the Joint Secretaries ?

13 hrs,

MR. SPEAKER: That is a different
matter.

1 think you are going beyond that, The
subject matter is quite difierent.

(Interruptions).

SHRI JYOTIRMOY BOSU: In the
Boards and Councils wherever Members
of Parliament are present the same should
not be chaired by a civil servant. Sir, unless
you give a direction in this regard who will
protect our rights ?

MR. SPEAKER: I understand your
point. I will give thought to it.

As regards the point made by Shri Srce-
kantan Nair it is a serious complaint if the
Members are put behind the gecrclary or
Deputy Secretary. 1 want the Government
to take note of that. They must express
their regrets if it has happened yesterday.
They must see to it that it is not repeated
in future. Members of Parliament occupy
an important place in this country and
the ir importance should not de mimmi:cd.

SHRI K. LAKKAPPA (Tumkur): Sir,

I want to make a submisiicn, ...

MR.SPEAKER:No,No. I havealready
given a dirccticn. Itis the dirccticn of the

Speaker.

SHRI C. K. CHANDRAPPAN (Can-
nanore): Sir, last Friday ] gave ar.ctice of
privilege. 1 have nct been told anything
about it.

MR. SPEAKER: It is still under consi-
deration. You will be informed when it is
accepted or rejected.

13.04 hrs,
PUBLIC ACCOUNTS COMMITTEE
NINETEENTH AND TWENTY-RIGHTH REPORTS

SHRI1 GAURI SHANKAR RAI (Gha-
zipur): I beg to present the follcwing Re-
ports of the Public Accounts Committce:

(1) Nineteenth Report on paragraph
of the Report of the Comptrollc;; agg
Auditor General of India for the year
1974-75, Union Government (Civil)
relating to purchase of Zinc Slabs.

(2) Twenty-cighth Report on paragraph
17 of the Report of the Cc?mptrollper
and Auditor General of India for the
year 1973-74, Union Government (Ci-
vil), Revenue Receipts, Volume II,
Direct Taxes relating to Irregular
Allowance of Discount to a Foreign

Company.




